
d\Jl'.iQa ~  mOllu' of ,JurtO aM July, 
1981; 

(b) if SO, whether the biggest 
tragedy was in B,anga!ore: 

(c} whether it is also a fact that 
same tyPe of traasdy was averted m 
the .Delhi and other places; 

(d) what were the l'J'laf2'l causes of the 
same; and 

(e) what ste'PS arE" being considered 
to eheek them and the total number 
of persOns died due to tilem? 

THE MINISTER t~ STATE IN THY. 
MINISTRY OF HOME AFFAIRS 
(SH&'- YOGENDnA ~ 

(a) to (e). The information is being 
collec1ed and will be laid on the Table 
of the House. 

I'lttrodlaction of I.eave EIwashment 
Padlity to Central Govemmeni 

Employees 

1558. DR. A. U. AZMI: WIll tl-te 
Ministc>r of HOME Ali'FAIRS be pleas-
ed to state: 

(a) whether 1 ~ nment  attentiol'l 
has be en drawn to the news item 
-captioned "Leave Encashment facility 
in U. P." appearing in the Indhn 
Expresu of 31 May. 1981; 

(b) if so, the reaction Of Govern-
ment thleret.o; a"1d 

(c) what steps have been hken to 
extend Imd introduce the same type 
of scheme in respect of Central Gov-
~nment employees? 

THE l\IINISTER OF STATE IN THE 
MlN'lSTltY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AP'FAIHS (SRRI P. VEN-
KATASUBBAIAH): (a) Yes, Sir. 

(b) TIle State GO\gernment are free 
to decide the conriitiol'ls 6f service for 
thek elnpU)yeea. 

(c) There is no propoaal at present 
UDder c()nsideratiOh 01 the Government 
to 81J.o..., encashment of leave to Cent-
ral Government employ.ees dudoa the 
period Of their s(.t'Vice.. 

Depn......,. 01 GO\fWI&IIleBt ~ .. 

1559. DR. A. U. AZ:t4I: Win the 
Minister of HOME AFFAIRS b. pleas-
ed to state: 

(a) whether it is a fact that some 01 
of the Governmcn t Servants onCQ 
having availed f)f the opportunity of 
having been on deputation manage to-
get it On second and su.bsequent ocea .. 
sions too whereas others do not thereby 
creating bad blood and ill-feeling 
towards one anotper; and there is no 
set policy On the subj('ct resultin, in 
red-tapism, favouritism and nepotism; 

(b) if so, whethel' the deputation 
shOUld be restricte:l to only once and 
policy guidelines laid down as to how 
selection is to be made for deputation 
either in l'nd1a or outslde India; and 

(c) how many cfficer& and staff 
members are On deputation at present 
in the Central Government, since 
when and fOr how long whether the. 
cases of undue lo'ng deputation ha,·e 
been reviewed and stepf: ta.ken to rec-
ruit and employ staff to stop deputatlon 
if so, with details and true results? 

THE MINISTER CF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) and (b) A 
Government servant 1s appointed by 
transfer on deputati{\n to another post 
in accordanCe with the recruitment 
rules for that pC'st on merit in public 
interest. If an officer is 2gain required 
far another post On deputation basis 
there is hO bar t{J his appointment a 
second time. elec~ on of officers fo}' 
appcintment on deputation is made on 
merits from among the field of eligible 
candidates by the appropriate a.utho-
rity On the baSis of the experience, 
qualification and avtitu.Je required for 
the J)Ost. Thus there is no question 
Of n~ ot m and bvouritism. It is not 
possible to introduce a policy that 
deputation should be restricted to only 
once in a1] cases ignoring the demands 
of pUblic interest. 

(c) In1!onnatioh reaaniintJ aumber 
of .QftV:ers QD. 4eput-ation at PJ'IUBQt 1a 




